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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

CRLMP. NO. 2511/2006 in CRIM NAL APPEAL NQ(s). 1636 OF 2005

GHURELAL & ORS Appel lant (s)

VERSUS

STATE OF RAJASTHAN Respondent ( s)

(for bail and office report )

Dat e: 28/04/2006 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR JUSTICE LOKESHWAR SI NGH PANTA
For Appellant(s) M. Ataf Ahmed, Sr. Adv.
M. Ataf Hussain , Adv.
M. Harbans Lal Bajaj, Adv.
For Respondent (s) M. Naveen Kumar Singh, Adv. for
M. Aruneshwar Cupta, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Appel | ants have al r eady under gone nor e t han 9 years’ of
t ual

i mprisonment. They are ordered to be released on bail subject to the satisfaction of

ac



the trial Court.

(Parveen Kr. Chaw a) (Kanwal Si ngh)

Court Master Court Master



